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i. G,Antle .
2. AD. Jayagopal
3. KoM, Thomas Kutty
4, Dean Mascarhenhas
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7. D.Raj Pal

8. K.Lakshmalgh
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Date of Orcer:15=9=1995,

13, K.Satyanarayana
14. K.Jaya Kumar.

e Applicant

1, Centreller of Stores.
South Central Railways,Rail Nilayam,

Secunderabad.

2. Chief Personnel Officer,

Ssuth Central Railways,Rail Nilayam,

Secunderabad,
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0A _1088/95, S Ot. of Order: 15-8-85,

(Order of the Divn., Bench passed by Hon'ble Justice
Shri V.Neeladri Rap, Vice-Chairman).,

This 0.A. wes filed by the 14 applicants, who are working

as Head Clerks in the office of Contral of Stores, Rail Nilayaem,

Secunderabed, praying for quashing impugned order No,P.608

(Stores)CC/91/Selection dt.24-8-95 issued by the Chief
Personnel 0fficer, S.C.Railuvay, Secunderabad, by declaring it

as arbitrary, illegal and unconstitutional and violative of
Articles 14 and 16 of the Constitution and conseguently
direct the respondents to issue a fresh alert notice correctly

asgessing the vacancies in respect of SC, ST and OCs in terms
of the judgement of the Hom'ble Supreme Court in R.K.Shabsrwal

Vs, State of Punjeb reported in AIR 1955 SC 1371,

2s - The main contention for the applicants is that the

vacancies asvasilable for Scheduled Castes wsre not properly

sl

agsegsed and if the assessment is made on thaLPrinciple laid

down by the APEX Court in Sabarwalg's case ( AIR 1935 SC 1371)i

only one geat has to be reserved for S5 heduled Castes while three
i . it .

 are reserved as par thenotificatiom No.P/608 (StoresCC/91/Selec-'

tion dtaZduaogso

3. It is laid doun in Sabarwalg's case that the reser-

vation is only in posta and not in vacancies and the roster
for resarvetion has to be followed for filling up tha initisl
vacancies in posts and ths subseguent vacancy arising in

ragafd to slot has to be filled in @ccordance with the slot

A
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as per reservation roster and in such a case thers will mot

be any surplus or shertfall in regard to reserved category

or CCae,

-4 It is submitted for the respondents that as the

D §y
necessary instructions in regard to the same were not neeaégsgf

in the Railway Board, the assessment was made in accordance

with the existing instructinne.

‘ Al Yo g
Se Hsnce the notification dt, 24-8-quand the Respondents

are thersby directed to assess the vacancies for the Scheduled
Caste candidates in the posts of 05 Gr,Il oﬁ the basis of the

principle laid doun in Sabarwala's case for issual of fresh

notification., The 0.A. is ordered accordingly. No costsvﬁ

(A.B.GORTNI) (V.NEELADRI RAD)

~ Member (A) V;ce-Chairman

Dated: 15th September, 1995, Dy.RegistfiéE}iHi;
Dictated in 0Open Court,
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Copy tes- -
1. Contreller ef Steres,South Central Railways,
Rail Nilayam,Secunderabad,

2. Chief Perseonnel Officer,Seuth Central Railways,
Rail Nilayvam,Secunderabad.

3, One copy te Mr,G,V,.Subba Rao, Advecate,CAT Hyd,

4, One copy teo Mr,.N,V, Ramana,Standing Counsel fer

Railways) C,A.T.Hyd,
S. One cepy te Library,CAT, Hyd.
-6, Onle spare cepy.
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